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“] would like to state that after-
full consideration of the matter, the
Government are satisfied that no
action is necessary on the supgestion
made by Mr. Limaye for therecall of
Mr. A. M. Thomas.”
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SHRI JAGJIWAN RAM : So far as
the iast portion is concerned, I have dlready
answered it. Only the question was trans-
ferred to my Ministry. There was no draft
reply to that. Therefore, it was necessary
to ascertain that portion, as [ explained
in my statement, whether something was
there in the External Affairs Ministry. As
explained in my statement and aiso by the
Prime Minister, the reply that was received
from External Affairs was given to the
House.

As 1 have already stated, there Is no
case for ascertaining anything from Shri
Thomas. 1t was quile clear, as [ have
explained. Shrl Thomas might havs read
in the papers. He was not informed of
this because there was no necessity for
that.

MR. SPEAKER :
the House for lunch... ...
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BUSINESS OF THE HOUSE

Before adjourning

13.00 brs.

MR. SPEAKER : The hon. Member
may resume his seat. I am on my legs.
What 1 want to say is this. The Business
Advisory Committee has decided only two
hours for discussing the Demands for
Grants relating to the Ministry of Indus-
trial Development and Company Affairs.
My difficulty is, when only one hour or
two hours time is allotted for a particular
Ministry I am not able to give half-an-hour
to each hon. Member. For the discussion
on the Demands for Grants relating to
Social Welfare, according to the wishes of
many hon. Members of this House, three
hours have been allotted—from 4.00 to
7.00 P. M. today. Today is the last day
as far as Demands for Grants are concerned,
We have to apply guillotine at 7.00 P.M.
and from 400 to 7.00 we have to discuss
Social Welfare, Therefore we heve only
two hours for Industrial Department and
Company Affairs. I all the parties want
1o speak ! cannot deny time to one party
and give half-ap-hour to another party,
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SHRI S. M. BANERJEE (Kanpur) :
Sir, the Business Advisory Committee
agreed almost unanimously that the last
day for discussion on the Demands for
Grants should be 25th April. At that time
the Business Advisory Committee never
anticipated the fall of U. P. Government
and other things. This is not obligatory
or mandatory. 'We can sit for one or two
days more discussing the Demands for
Grants. Which is the rule that prevents
us from doing so ?

MR. SPEAKER : Whenever rule may
be there, we are having the guillotine today
at 7.00 P. M. and we will be discussing
Social Welfare from 4.00 to 7.00 P.M.
Today being the last day for discussion on
the Demands let us keep up the time
schedule.

AN HON. MEMBER : Industrial
Development and Company Affairs is an
important Ministry.

MR. SPEAKER : However important
it may be I am not going to change it now.
We may now adjourn for lunch and meet
again at 2.00,

N

13.03 hrs.

The Lok Sabha adjourmed for Lunch till
Fourreen of the Clock.

The Lok Sabha re-assembled after Lunch at
five minutes past Fourteen of the Clock.

[Mr. Depaty-Speaker in the Chair]

*DEMANDS FOR GRANTS,
1968-69 —contd.

Ministry of Indastrial Development
apd Company Affairs

MR. DEPUTY SPEAKER : The House
will now take up discussion and voting on
Demands Nos. 53 to 56 and 119 relating to
the Ministry of Industrial Development
and Company Affairs.

Hon. Members present in the House
who are desirous of moving their cut mo-
tions may send slips to the Table within
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15 minutes indicating the serial numbers
of the cut motions they would like tomove.

Demand No. 53 —Ministry of Industrial
Development and Company Affairs.

MR. DEPUTY-SPEAKER :
moved :

. “That a sum not exceeding
Rs. 66,03,000 be granted to the Presi-
dent to complete the sum necessary to
defray the charges which will come in
course of payment during the year end-
ing the 3ist day of March 1969, in res-
pect -of “Ministry of Industrial Develop-
ment and Company Affairs’.”

Motion

Demand No. 54— Industries.

MR. DEPUTY-SPEAKER :
moved :

“That a sum not exceeding
Rs, 3,66,20,000 be granted to the Presi-
dent to complete the sum necessary to
defray the charges which will come in
course of payment during the year end-
ing the 31st day of March, 1969, in res-
pect of ‘Industries’.”

Motion

Demand No. 55 -Salt.

MR. DEPUTY-SPEAKER : Motion
moved :
“That a sum not exceeding

Rs. 50,09,000 be granted to the Presi-
dent to complete the sum necessary to
defray the charges which will come in
course of payment during the year end-
ing the 31st day of March, 1969, in res-
pect of ‘Salt*.”’

Demand No 56 —Other Revenune Expenditure
of the Ministry of Industrial Development
and Company A fairs.

MR. DEPUTY-SPEAKER :
moved :

“That a sum not exceeding
Rs. 94,85,000 be granted to the Presi-
dent to complete the sum necessary to
defray the charges which will come in
course of payment during the year end-
ing the 31st day of March, 1969, in res-
pect of ‘Other Revenue Expenditure of
the Mibnistry of Industrial Development
and Company Affairs.”

Maotion




